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1S}V On being mentioned records of this
e case haVe been put up today,
BX%R Thirteen Applicants have joined
together in this 0,2, and by filing M,A,
So. T T

- No.437 of 2004,they have sought permissinn

to prosecute this case jointly.,Copy of

r\t\-— D\Q\\N\f\\\\\\\ bs‘\\k}\ this M,A, has also been served on Mr.Sashi
2 « . -
WAL N \E:F{QL\ . B, Jena,leamed Addl,Standing Counsel for the

,L . Unicn of India y
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NOTES OF THE REGISTRY

>

ORDERS OF THE TRIBUNAL .

Having heard Mr, Ashok Kn,Mishﬁa:Z,
learned Counselappearing for the Applicants
and@ Mr,S.B.Jena, learned Addl,Standing
counsel for the Union of India (on whom

a copy of this M,,A, has already been served)
the prayer for prosecution of this case
jointly(lky thirteen Applicants) is hereby
allowed; subject to payment ofan additional
amount of R, 600/= in shape of Bank Draft,
Mr,Mishra,undertakes to deposit the Bank
Draft warth of s, 600/= by 17,6,2004,

The Registry is hereby directed
that in the event of deposit of Bank
Draft of R, €600/=, this 0,3, number be
confined in respect of Applicant No,l
and separate QA numbers be assigned in

respect of Applicants 2 to 13:for
statisticagl purposes, ‘

M, A,No,437 of 2004 is accordingly

allowed and disposed of,

MEMBER( JUDICIAL),.

2,0RDER DATED 15,6, 2004,

P Heard Mr,Ashok Ku,Mishra,

learned Counsel appearine for the
Applicants and Mr.Sashi B, Jena,learned
Additional Standing Counsel for the
Union of India (on whom a copy of this @Q,2,
has already been served) and permsed

the materials placed on record,

2, - hpplicants thirteen in number hawe

( = Y
claimed that they were engaged as Casual




Labourers under the Telecom Department of the Government
of Indis and by filing the present Original Application
under section 19 of the Administrative Tribunals Act,
1988%, they have challenged the steps taken by the
Respondents to regularise the services of 455 (out of
1437) Casual Labourers,on the ground that the
Respondents did not consider thelr cases for

regul arisation, Apart thm other @rounds,the Advocate
for the Applicants, states that while ignoring the

cases of Applicants,thq Respondents have enlisted
several other persons (who were either never endaged
for therequired period or engaced at a later point of
time than the Applicants,as Cgsual Labourers) for
regularisation, Applicarts have placed on record seveml

materiale to substantiate their cases,

3. In the above premises,without waisting any

time and without entering into themerits of these
casés,the same are hereby disposed of, at this admission
stage, by asking each of the Applicants to submnit
consolidated representations (individually)to the

Respondents (by giving full details in the

prescribed big-data form of the Department)by the end

of June, 2004 and the Respadents are hereby dasked to .

gonsider the said representations of the Applicants

(by entering into an enquiry to find out as_to whether
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the Applicants have got my case for regularisation)

which they should do by the end of septembex, 2004

undex intimation to the Applicants, with these 2
observations and directions,all these 0,As are 4
disposed of,No costs, ¢
4, send copies of this order, alongwith copies

of the Original Applications to the Respondents and
frze copies of this order be given to lecarned counsel

for both sides, -
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